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THB ANDHRA PMDESH MEDICAL PRACTITIONERS 
REG~STRATION (AMENDMENn ACT, 1986. 

. ACT No. 28 OF 1986" 
[18th August, 19861 

An Act to amend the Andhra Pradesh Medical 
Practitioners Registration Act, 1968. 

Be it enacted by the Legislative Assembly of the 
State of Audhra Pradesh in Thirty-seventh Year of the 
Republic of India as fo1lotvs:- 

1 .  The Aci may be called the Andhra Pradesh mort ti;ro. 
Medical Practitioners Registration (Amendment)Act, 
1986. 

2. In the Andhra Pradesh Medical P r a c t i t i o n e r s ~ ~ d ~ t  
Registratha Act ; 1 968 (hereinafter referred to as &%; 3 
the Principal Act), in section 3; in sub-section(Z),- 1968, 

(i) for clause (a), the following clause shall be 
substituted , namely :- 

"(a) two members to be elected in the presrril 
bed manner by the members of the executive council 
of the University of Health S~icnces in the State from 
amongst the persons holding any degree in modern 
medicine ;"; 

(ii) for clause (d), the following clause shall be 
substituted, namely :- - 

"(d) the  Director of Medical Education, the 
Director of Health and Family Welfare and any other , 

officer perfomhg any of the functions of either of the 
said Directors to be nominated by the Government, 
ex-officia." 

3. b sectidn 5 of the Principal Act, in sub-section ~mcnamcat 
(I), in t h e  proviso for the words "the Director o f o f w o n %  
Medical and Health S4rvicas; Andhra Pradesb", and 
the expression "onc of the ex-officio members referred 
to in clause (d) of sub-section (2) of section 3 ndminated 
by the Government" shaII be substituted. 

'Received- the assent of the Governor on the 16th August, ,1986. 
For Statement of Objects and Reasons, please see the A ~ & M  
Pradesh Gazelie, Part IV-A Extraordinary, dated the 26th July 
1986 at p a p  3.  
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